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CENTRAL ADMINISTRATIVE TRIBUNAL
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Allahakad, this the 17th day of Nevemker, 200C3.

CUCRUM : HON. MR. JUSTICE S.R. SINGH, V.C.
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C'C.

.Ne. 249 ef 200l in O.A. Ne.l1l586 ef 1993.
Nathooe lLal S/0 Shri Gekul Ham r/0 heilway Statien, Makarandpur
Fost Bhgmeora, District Bareilly.
ceesshpplicant.
Counsel for applicent : Sri K.C. Fathak.
Versus
1. H.L. Tamta, Senier Superintendent Post Cffices, Head Fost
Office, Bareilly Camntt., Bareilly.
2. Ram Baboo Mishra (Inspecter), Sub-Divisien, Head Pest
Office, Bareilly Cantt., Bareilly.
- O «eesc.Bespondents.

Counsel for respondents : Sri M.K. Upadhysy & Sri R.K. Mighra.

ORDER
BY HON. MR. JUSTICE S.R. SINGH, V.C.

The present contempt petitien has keen filed by
original applicant on the premise that the order of removal
from service having keen set aside by the Tribunel vide o#ﬂer
dated 28.2.2001, the applicant eught to have keen re-instated
and paid his back wages. This, accerding te the apﬁlican&,
was not done and hence the respondent authorities are gui*ty

of Contempt ef Court.

e The eperative portien of erder dated 28.2.2001

reads as under :-

"The C.A. is accerdingly allowed, the orders da ted
31.10.87 passed by respondent no.4 and order dated
4.4.89 passed by respondent Ne.3 and the order
dated 13.8.93 passed by respendent No.2 are quashed
The preceedings against the applicant shall ke |
started afresh frem the stage, the enquiry report
doted 12.9.87 was filed. As the preceedings a#e
very old, it is alse directed that the proceedings
shall ke concluded within @ peried ef 4 menths
frem the dete of copy of this erder 1s filed. e



3 & 4 ;

[
further provide that the applicant will net bei
entitled fer the backwages and reinstatement i
during this peried. Hewever, it shall ke subject
to final erder passed in the enquiry repert. ﬂe

order as te cests." |

3. In our epinien, the centempt is miscenceived ané

devoid of merit. It is evident frem the above extracted
order paessed by the Tribunel that the erder ef remeoval from
service was set aside with the directien that enquiry
preceedings would ke started afresh, frem the siage of
enquiry repert and applicant would net be entitled te ba#k
wages in the meanwhile fer that would depend on the 9utc+me

of the enquiry. The questien eof wilful disebedience deeé
|

net arise.

4, The contempt petitien, is therefere, dismissed 4nd

the neotices are discharged.

Noe erder as te costs.

A.M, v.C 1

Asthana/



